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Dated this .Wednesdav "ns 28th Day of August, 2002.

Hon'ble Shri Justice 3irendra Dikshit, Vice Chairman
Hon'ble Smt.Sharta Shastry, Member {A).

Shri P.A. Prabh::aran.

Regident of,

11, Ail Laxmi, D.M. Cross Road,
Dahanukar Wadi, Kandivli (West),

Mumbai - 400 087 Petitioner.
{ In Person ) :
Versgus
Shri Ravi Kant,
Chairman,
Central Board of Dlrect Taxes,
Department of Revenue,
Ministry of Finance, = = _
North Block, New Delhi-llOOOl. ’ ..Contemner.

( By Advocate Shri P.M. Pradhan ).

Order cn (ontempt Petition (Oral)”
{ Per : &mat. 3hanta 'Shastry, Member (A) }
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Shri P.A. Prabhakaran, Applicant in person. Rombav
11, Ail Laxmi, D.M. Cross Road, Dahanukar Wadi,
‘Kandiv1i (West), MUMBAI - 400 067.

=27 Shri P.M, Pradhan, counsel for the Respondents.
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